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Member’s Bill and Resolutions presented
to the House on the 13th August, 1968.”

. MR.DEPUTY-SPEAKER : The question
is -
““That this House agrees with the Thirty~
fifth Reports of the Committee on Pri-
vate Members' Bill and Resolutions
presented to the House on the 13th
August, 1968.”

The motion was adopted

15° 0% has.

RESOLUTION RE : RURAL HOUSING
DEVELOPMENT contd.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
Mr. Tapuriah’s resolution regarding rural
housing. We have taken 45 minutes already
and about 45 minutes still remain. I am
told the hon. Minister will take about 15
minutes. So, we have half an hour at our

disposal.

SHRI RANDHIR SINGH (Rohtak) :
This is the most important resolution. The
time may be extended..(Interruptions.) It
affects 400 million rural people.

MR. DEPUTY-SPEAKER : Not more
than fifteen minutes could be taken in
addition to the time allotted. There is the
second resolution.

SHRI S. K. TAPURIAH (Pali) : The
other Resolution can be moved and kept
alive.

MR. DEPUTY-SPEAKER : The maxi-
mum extension that can be given at the
disoretion of the Chair is only half an hour.
If the time is extended, we shall have only
an hour and fifteen minutes—not more than
that. Now, Shri Kalita.

SHRI DHIRESHWAR KALITA (Gau-
hati) : Mr. Tapuriah was not present when
I spoke. I congratulated him for raising
a discussion on rural housing. .(Interrup-
tions.)

15403 hrs.
[SaR1 THIRUMALA RAO in the chair]
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45 FAT T FY AT T | 59F {9
ST TTEH EFT AfgT

SHRI DHIRESWAR KALITA
I was referring to the condition of
housing in the industrial belt, specially coal
mines area, to which group of industry I
understand Mr. Tapuriah belongs. The
Government has not forced the industrialists
in these areas to build houses for the workers.
Now what is happening in the rural areas ?
What is the condition of houses in rural
India ? Generally people are coming
to Delhi from the villages and work here as
cobblers, etc. and they take some shelter.
They are all useful to the life in Delhi. But
we are evicting them from Delhi as unautho-
rised persons. Government were good
enough to pass a Bill in this House the other
day to evict these persons without provi-
ding them any shelter and accommoda-
tion. ’

Sir, I come from Assam and I know the
conditions in my State. I do not know how
much money the Government of India have
allotted for the poor State of Assam. As for
as I could see, not a single rupee has been
spent on rural housing by the State or the
Central Government. In Assam, we in the
villages construct our houses with some
thatches collected from the forests. Not
even GI sheets are available. As is well
known, the thatches are very sensitive to
fire. In certain other States such as UP and
Bihar also I have seen that the village
people construct their houses with thatches
made out of some tree leaves. These are
very sensitive to fire.

I would like to know whether Govern-
ment have any scheme to provide GI sheets
or asbestos sheets to the rural people at a
low cost. As far as I understand, even
asbestos sheets cost Rs. 300 per bundle.
So far as the GI sheets are concerned, the
control has been lifted by Government,
but we find that the prices are also increas-
ing. Not even the rural people but even
the middle income group people cannot
build any house. The cost of building a
house has increased so much, that not
only rural people but even the middle in-
come group people cannot construct
houses for accommodating their family
members.



2343 Rural Housing

[Shri Dhireswar Kalita)

I would submit that under the rural
housing scheme the Government of India
should allot some money to every State.
This money can be given as loans to the
village people through the village pancha-
yats, on easy terms with less interest rates.
Government sould formulate their scheme
in such a way that the money would ulti-
mately be allotted to the village panchayats
for this purpose.

Again, I would point out that in the vill-
ages there are two categories of people.
One is agricultural labour. The agricul-
tural labourers have got no land and, there-
fore, they cannot offer any land as security
for getting loan. Government will not
give any advance to them if they cannot
offer any security, and they cannot offer
any security because they have no land to
offer as security. The result is that
the agricultural labourer cannot get even
Rs. 20 or 50. So, Government should
see that the agricultural labourers get the
money through the village panchayats
without their having to offer any security.

With these words, 1 would submit that
-the Government of India should immediately
take up the rural housing programme under
the Fourth plan and the Annual Plan so
that the rural people of our country do not
suffer for want of accommodation and for
want of housing in our country.

MR. CHAIRMAN : Now, Shri Inder
J. Malhotra.

= I sifew (FEEE) - oAwT-

MR, CHAIRMAN : Here is a list before
me from which I have to pick up the names.

& Tgora qifes : IUTEAE AGRA
WH GHROAT | This is very unfair. I
had been called first,

MR. CHAIRMAN : Order, order. It
is not fair to tell me that I have been un-
fair. It is not that I have any particular
friends or foes.

SHRI DEORAO PATIL : Shri Dhireswar
Kalita was on his legs on that day.
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W # A9H ¢ 5 AW oo T -
afew sfe fao wifaar =1 ot &fw
AT FAT 47 gafog F I3 vy

MR. CHAIRMAN : I do not know all
those things.

it o oifewt ;AT A9 AW
HERE
MR. CHAIRMAN : The hon. Member

should await his chance. He should not
lose his temper in this manner.

&t Y aifew : w@ s Ll
AR foramat 7 $1E 79 ST & &Y STw
I Y TG T PG § g fqed
g1

I was in possession of the House at that
time.

= o fag : 73 = faw

# ara ¥ Tafae @ o § @e
dre § I, ag 3% T )

SHRI INDER J. MALHOTRA (Jammu):
If you like, let him speak. (Interruptions).

MR. CHAIRMAN : I have called Shri
Inder J. Malhotra. Let him speak now.

SHRI INDER J. MALHOTRA : This is
a resolution on which there cannot be two
opinions in regard to its importance and
significance. Right from the beginning
when we started with the development of
this country, emphasis has all along been
laid on the general rural development and
especially the rural housing development
projects. But, unfortunately, our com-
plaint is that neither the Central Goven-
ment nor the State Government have given
this problem the attention which it deserves.

As compared with allocation of funds for
various other projects undertakea in the
rural areas, I am afraid that only very
mmsumshavebeenallonedbyth
Central and State Governments specifically
to the rural housing programme.

As far as the general development of the
country is concerned, for most of the things,
we depend upon our rural population. ¥
we want that we should progress and we
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should have greater agricultural production
in this country, we have to rely upon the
.rural population.

The housing problem in the rural areas
has become so acute that especially after
Independence all of us thought that the
phase of rural India would change. But
how can the living conditions in the rural
areas be improved unless rural housing
development projects are taken up and
rural housing is improved ? I do not plead
‘that there should be pucca houses in the
rural areas, but I do expect from this Govern-
ment that certain projects should be under-
taken for improving the present type of
houses which are built in the rural areas and
more funds should be allotted for this
purpose and more attention should be paid
by the Central and State Governments
towards this problem.

With these words, I support the resolution.

st q®o QR0 WA (YAT) : FWHFA
AEITE, o F qIHA Y FHT IW
IEFT TG FIQ GY AR A G W@
21 & gwmar g fF ool @ @R
WEA F A A A W e T
qUET FY aE G T § | TG TH
TE FAEAT AR TF FY AFL g7 AT
FTH AT AT A7 qgT A A7 I
¥ fww gt &1

OF 1 oY 98 & £ g @rr 5w 2w
# grarfas afEds o1 98y § A
grnfas af@ds @@ F fag s afk
& IR G A IS @Y &1 &7
Jgr ¢ fr Wl § AN S A N
&, afeat et § ag ot ot onfr &
foaa A aT W& | 70 q T P
47 Jan ¢ fr foaw t wegee Frgw
F @ § ST IR0 FE FEW TG
W AR AR fqeE FTEEH AT AG
O g WA W aaF ¥ A
ST AT /WIS Sfq & STET 9 qeT
AT &1 T R AT Anfq FT w_w
o =@ aW Araw faaw & s
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T AT GT A A A AY TIAT &Y AN
¥ 5 g7 T a=8 T A @ FA@
afew g7 W § o amnfas wifa
TEN JIAA | T AW AT ST FY
TR ;T A I T & | 5= fedy
oF a1 § g grefan ¥ fag v dan
g F FT I FO 99 Iq9 g9 Tg
st I T Y § R 9 e oY
i ¥ fag o3 T oY o S
g § T & fAg da= g1 it g
T wgrese § s faufe o ot @t
F X 39 9% 7 g3 = <@ 9 fF e
wwT § =4 fF g7 AU 9 I FAE,
TG I T AYR A FAE a7 S B
AT 37 FIFAATS 3 ATETT 92 ALY qreAr
i S a9 AR 1 o g o w3
TEAT ATTHT FIA A TH TE § 31
T U9 T TSt F1 TEm w46
A 2w 7 wrarfow afEqT i wifa
A FT WY qg UF Ff@T Y qwar g\
g A 48 & T aga & fafqa am
[T A AT T T P
T ¥ 99 2w | faran ¥ fog gy wfarer
FX 2 Y S ¥ 9™ g@ AT A e
TR W qRTAT T FTFITA FET
Tifgg ot GfF J\ad F WY
o gafde W ) faert @ zafag
frer q F Atz A1 A ATHT WA F
AT 98T T FIAT & | gH 9 ATHT
Y gaTeT Tifey #X I T qwE
arfge arfe &N 9gi AT 96 X
wifgT & 5 o a5 wiat @ @ ¥ g
#8 wU F aEdr TG AN A
@ fafs Taqaw @ | T @
T |

TR AW F W AR e 7 a0w-
e g ) WA T aw AR Y T
NI ) e@ @I ar g &
T IR A T F, I X
AW A @ @ ¥ Trwge # 5
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[sft g gwo i)
T R W ¥ faq gaew arfam g
IR AW § AP R EFC AWM A
W gTFIAGT S | qg HET ST TFAT
% & =g 1 Toam qar gw & @
AT ITX FAFITEL T AL AT S A
IEF YT F ¥ A HIX aga @ @Q
S fred ol § 99 ¥ A1 9g a8
w1 Tafow § gwsran g fF ag
TET § q TgE Hewd A @ AW
THRAT F1 3T IFATE FT T 47 A7 |
T3 OF A9 FEieas 99 § | 9
FIX ey &7 W AANT FET & AT
g1 FAT R FIG T ATHT TT FEW
fF ami § &nii & @y ¥ fou =8
XA F? F ymm Fr g fFoaw
AR ¥ I/ oguw @wd« e A}
A&l AEET T TEATT T TF F A
AR g 7 FeA v ww@Es AERA
T AU TW WEdTd A7 qTaE A A
T W R IR § faa G | we
AEET FY TH TEAT F1 7 A7 AT
FIfF Ja1 43 7€ 7 F7 g fafaa
&Y § UF ¥=WT 9 95! I & AR 798
ST 3w § u warey Fifq TS ST EI
# TW qE T QAR G F@TE |

=} Fare qifex (FEaaE) - gamfa
RERT, A gTE FAR amfsar aw
rae o & gravg § wwfawar
3 FT Y IEQF g9 & g fa=moed
AW E W SH FT GO GHAT F4T
g1

O § AgAaq F a1 AT A
ag@ay o o faaawmg qF ad
" ¥ qry 4g Fgn gar § e anft
IF AAT T qT S A §IEHT
frarfa gar & a & g© o safq agf
Zrarg AR T@ A F A7 AT KA
o FY§ JUATE T & 1 AW ] AT
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F B o Jfeew sramg Y A &
¢, afex woig Y 7o ¥ fad e
[AFNM AN G 9w F IR oY famrger
safs 78 g€ & 1 Fou-ATREE ¥R
dvEty AT ST A A AT T
T a0 qgT HT AT g AfET gHE
7% & f% 99 Y 7 a9 & fqn s
o AT AgY &Y Sy

H qgel AT g Tt JieE S
I AE AT AP R g
AT 7§ grefaT § g F fod
o W F faw Sy wfaew fear
g7 TEF AR F #Y R F@T I ar
a7 1962 ¥ 3T §F F1% wfa A
g

g+ {99 100 9T IFe I AW
& St F 1 I oA o
@1 &1 T FEAT QY I FY 99 F A
Free faerft & 1 A WY SR ST A
faeey =rfge ) afFT 5@ ax & o
Fo wifa & g5 &) T A AWEH
gr fF IR T ST F AR 7
g ar frdl O fawg &19 F IR A
2 IR FTE FTE ISEAT § 1 AW
Y AT & 98 FHIX F qET ¥ TEY v
2| TiaeaRd XX 99 @ FT F9
FAT &, T FGAT QAT TEAT 79
IF R F Fw oI ) Afe Sw
Y 79 F 7 oW ] w1 w9 9
T ¥ g e ) F o
FNET F1 ¢F & o oo F @
9% [T E 1 T § wew &) s fw
T it ® @ yafa gf &1 e Fe
2fs:

“The committee are unhappy to observe
that there has practically been no
progress in providing houses for land’
less agricultural workers in the villages,
although the scheme was introduced

about 6 years ago in 1962, It is regret-
able that none of the States and Union:
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Territories have taken up the scheme
seriously. While no action has been
taken to introduce the scheme by the
majority of the States, the progress in
the four States which are implementing
it is far from satisfactory.”

WA T FE LA | AgTaeE gt
sHfer €z ¥ a § d7 3w gerdr
IEd IR A 9§ qaonar § e
“Under the village housing projects
scheme, agricultural workers are eligible
for loan for construction or improvement
of houses. The scheme also provides
for allotment of free house-sites to
landless agricultural workers. The Cen-
tral Government gives 1009 grant to
the State Governments for this purpose.
According to progrees reported in Sep-
tember, 1967, the State Government had
not yet taken up this programme for
implementation.”
RUFNETH aoagigl @A
T 97 9 faar & aiy Ru—Fe,
sea-—3% 7@, fer—fage T,
T § &= g foran, wgroee-fad
ary &Y dfagT aoge € e F fAaF
S @ry FarE 7 § 99 F T A 3
T e o g deaee FRw
AT AR THT F AR F B
AT q9T 95 @ F WFWF
fad <y wrfae et am g1, 9% 9@
et 3 24T 7Y avgan, ¥fF TR
A AE § 8% qarfaw 3397 34
AT AR FT dveqg JaW FT FFA
W w1 wifesw a1, IfFT A
2 9T AW FT T ¥ FT qq+9 fFar
gryaamaf@R g IR ST A &
6 gTEl § 2 9y AWl FY g A
ST & &Y ag ST FFF aF 99 g ?
o &t ¥ g @ F T e W
ERIIFgIT FaRgaT@F
aufE &) A ITAFE qeard fr
Fgi WA IR T Fga § fF g o
TH T § dR @ ¥ AT e o
T &, RT T ® o A gw W I
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T EhAY & 99 P JHIEC H G AT
IF AT X AT TIAT A A€ A
FH T W oAW Far §
TAATAT |

T JTAE FT A @G Iqd AR A
TAAT FT H AN AT FATT FET |
ATATE F FSAT T &Y AT 2
Frare 1 feafa & gu a@w gfedt
¥ TEAg § Wit 7@ ¥ AW 57 ot
& AT I3 | ot = anafEar 4
FT, T/E AW F FW AT AfEE
g faomm | grftor e #Y oF T4
T A {39 7T a7 AEAqW WEE

TF A 99 § | AT AR
R F1 Qe 7 3G fF 3w #Y Awmw
TN T AR Hfaer TFA 9 I
g 35T 99 F afc #i smae g A
gffT g g1 9 F @ T v
I A TG § W T qdfEr
TN GV &1 S AT FY ST ST
T faect & 9 97 @@ F o
& T 7 &Y, o a7 W A a
qH § ? Tl o w6y 9w § %
TEA< € LT T FE T
T T AWl F fad . § =SwEar §
& Y a3 AT §, N & 9@ T &
HH WG R T §, 7 9T A s
STt Fifed 19 @ S UF A wE
FT AHE TG q @ § I R &
AT AF | qg AT T a9 &
W 9@ § I T A SEE s
qEAE AT T & fFar 9@ &
BT qHEa {6 TEAE ¥ AT aF TS
st 3@ ¥ O & fear & o qefen
I fFwmamw A7 Fo W@ wiv
T g & | F arrar wrgan § £ e
A S 1966 FT O  SEF FER
wgh Aaf T 114 T AFE T FA
ot 3R i Sl § 627 AT AFAI
F w A TR a7 @ RO §
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[t Farere arfrw]
FAER 113 F19 9f@TA F 9 q
I 7FE T G I TN gL A
IFE Y FT q@ At O afed, wF
WoafEREfm IR Faww
fag o ot i €1 @ F T R
wfr g€ &1

ST 79 Fgr o7 ag |t fE fe
w4} w1 qEAw @ ¥ foa famn g
TS g ITE 7 5 3700 TG #
w9 far s, Sfee aFaw fear wma
F9 1600 TiEl § | Al Ao A
¥ W @ F o @@ 5,000
AiEt FT Trie @T WY AfE dEd
GHAYTY AT F I F IA9 2913
i F A AT A | T AR AT
42 Yfawa FT MEEE g | TFA
T F AW A @A FR
FWATH TH 2 ATE 58 T AHA
T g, AfFT TR ¥ Tad faw
25,1881 Tgi X Wl TEEW 40
T FT AT |

I HO AW F AR F J|\WT I @
AT F Y€ N AR q€ DT F
9 FUT AW 7.85 FAULT To IAHI
w49t fe @ ) e fea
TH? IE A W 62 AR 65 TAT
FT AEFE AT | T TRE & 5@ @
T HYE FET Jgut FeNl F A AT
AR AL W =W [ 7 TG qwwl
EARGE Lk R SRS L R
A AN W § I T AT A
FERA AN TE@E ? Wi
9g GfqgX wAg AW AHE JAIC A
F GHY TAT FH I BT FASAT
9 qF TAANE IT B ALK AT FEV
R GE WFM TG I RIS | W
Rl FT AT TREAT gA ALY G AR
S AT I T AT g I H |WE

AUGUST 4, 1968
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i A qfard sed 78 @ W
TeaTE It TE fawar aR aeq @1 E
ST SR & I WieE, 3 A AFET
N T g0 TG T, @ GEETEo
i & g faer #°7 99rfa iR gt
qor w1 S

SHRI D. N. TIWARY (Gopalganj) : Be-
fore you call members, I would request you

to see that members from every state are
called.

SHRI RANDHIR SINGH : It is a ques-
tion of national importance.

MR. CHAIRMAN : You can ask for

" extension of time. But don’t ask me to

compress 100 speakers within 1 hour.

‘The Deputy-Speaker has given an indication
that a little more time may be given if
members want.

SHRI RANDHIR SINGH : Please extend
the time.

MR. CHAIRMAN : I am trying my
best to give rtepresentation to all the
States. I would request members to
finish in 5 minutes and not repeat the
arguments already advanced.

Mr. Berwa.

M AFRT NS F@AT: (FeT) - W
ofq #Ieg, a8 ST TENT AT § T
FgET FI@T § | TR HIEH 9908
fFA N AFE T TO T F AR TFR
F fmll F19 T ACH | |ET FRO
g § 5 a8 s@R ofex faeem
9T JBT AR 2 Y § | 99 AT 92
I I AV I WFEL A AW =TT F
FIMQUI AT fAE Fqer g f=
T A H UF AT 19 91 H{TH
FW G E | AT AW qHH W 5 o
A H IR G I Y & G AT
T AY dar TEY g9 A1 qEH &l
@ A A G = A
F@ER T @9 W g1 @ faen
@R A 125 FAT T 9f@ fra-
S R &x fear @ Sfew T &7
Y wFET A W @, 9@ IR A A
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3 fag 91€ we A §, TR A E
I TE EH A AT T &)
W WG FIR FW AT F o A
ENNAIFIAF 1 Fea § a9
AW g1 e e F o & feesht
1 T qg § 5 sy e e &
TR A AT @IE F 3@ F av F9
A gar I fF 39 9 g A
39 A T A oxd =grE I
Y 9T T et F o fear e &Y
T FITT T qRY § 5 agr e
HHH AT G |

T A AT AT I qT A I
T Y AT G | TR 7 ¥ FeX
g T dw o g
I F E FE § TN g FI=A A
/A F fag it &ww T T § A
2

fasitee ¥ RN 912 § 7w T
4 | H9 A7 FT 3G A fF IR T
T & AR F fag @R @
T AT | A S9R F @ miEE) 9T 99
W& | T FAG AT T GF TABL
IEE 1T qgT 39 AW F1 Fg faaw 5
JTIHT ATATE FT TATHT JTOE a1 7@V
21 Ty fau wwm @ e
4

8 g WA FT TSI A g )
agH WY FO WH T T F | AT e
J qT 7 FT TR 3G THS & | TR
A g A ™ ) g § e 2
T A g F e @
RE!

g % qaT @9 FE A @ g
FT TR TEEE B 9 FAS
TAT A  Af oo S IR
T & AT N @ TG FE G I
Jaw F A T = < o s

21
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WEITE FTEH F A AFW § STH
AT FJIT G | IR AIE A9 EY
T8 A% A ¥ fau /G oo §
IR F A AR 9w W § J4GfE qe
T & fafed Y F ofvw 5@
T Es 3l o &1 S WY I@g
feafa & SO AR SO e ST
=fgd |

H % gATT [T AT ) T &
foraeft s gt 8, fora Wy smar
B, AR T AT A H G @@T AT
Iy AT F T AR F€H a8 ¢ |
AfF R T e T @ e FER
F OFW HY AN T @R
F &R 1 feafen aaet €
IR F TER T &R S
feafemy ot & 1| T TR =T AFE
FARA ) A A oo ¥ few wew
T g, MY ¥ g ot F go A &)
A AT #F Jrew FX g ¢ 5 i
q@eT g THA g1 WAl F A
T AT T ST &1 S wEdd
N Tw=wge feard & & AR IEd
T Irefga g & IR WA § AE<
AT 98T FA & | gW @ gen
IMEA R B FT 74 AN I TE
W AT €7 R WAl F A= &
FTCET &qifae #T faar smg & s
¥} 5 T wed § e g W
Fifs I I TG I QIR & T
IuTen & wHY § | AfFT o sy
Afa 7w & ? s fa ag @ v s
feeeht & A dfai § A oF ST AR
FWA | TR FR oA @t ow faw
AT FWRAN

aft N A T fade S T
e 4Y | IEHT AT FE AR AT N
T E 1 T EeqT § $¥ S T 7
AT T F T § 0 AW g
ag & fr gl ¥ 9 @ Tond ¥ s
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[sft sifwre wTe dT ]

fafre @ § = ) @ I ¥
& ofaw § 9% a9 § IEE
& gF § AfFw fow TR a1 A
fafree 7 €1 & e #E gt
I TG A1 A AW F fow @Y § FwEdT
TG I & AFFT I T FA T AR
AT F AV A A AT wEA aE AGY
famr €1 I § @ gEwe 9w
I 79T T2 & 5 g9 oL IR
faT 7 39, Ta "W AT T AR
T AT AT T A w1 AfE
99 TF X T foAd o § aY e i
AT T TG/ AT F G qF TG "
g1 7w g fr & wiel & oA oy
AV T R G FHA, TqT FFT H
WIATEE ET v 5 q@ F ¥
T A @
a1 g At A1 ag g g e o
& 7o fafreet o et  9g W
# gaTr A€ o &)1 faoelt Y grew
Y A T AW T T
T @ J1 T @ & T @
A &1 SRR Wi At & fau 36
Fw TE R &

AT A | AFEL #1090 FQ
§, & i § 799 I W I|
< ¢ AfeT g fafaex age o
& o 9 o ¥ fou 5o fm i g
# Tt Y T o g e §h g
AT 7 T frT A v T A
¥ fog 3 &, 70 F wHW v I |
ag ava WA awE 7 Y AT G & 1 =y
F R o o & frg At 41 Rt
T F@ § 5 a=u1 Y q@rE AE F
IS & Y @1 AT ot WA A
BT aF To9] Y AT AG! G & TR
T U7 9G AHA § | T TGS
AR GETE G R
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4 gaa ¥ oww g R o
[ N A o I N
T F F=T § v Afegd AR vEy
FAH FaE F AT IR A @
T gt fgd | 9w ¥ F af w@
T AT it F feddad= 7 & Ewr
= frgr ST

Y %o A0 frardt (Ifra) -t
IreT { WY Wegww Aw fRar § g
# @O T E I @I I g
AN § T ¥ II7 919 7 &R R TR
g WA H ATCEAIAET FT AR
qeq ERT 1 A a= & fog fF-
fer il A JE@ T A W
F} 9T §, E&F A ot @, ww A
et & fade #Y ot @) @ @@
FHT FT AT F QX A § T AFH
T A Iy A free AR g
TRAWT g FT, FAT AL FT Fgw
IR &« ofage § St I §
T’ g A wr T R feg
I T A A, T "R T
art #Y, €2 N A AR FAE AT
At A w1 AT a8 @ -
A A T B g 7 & fow aga
Fredt § A F wgm fr a9 ¥ a6y
g1

@ 919 @9 ¥ 77 o7 (¥ s
=1gaT § 5 s TR w1 a6 dar
T § AOHE qF ST a WEd A
& AT §, TER AT BT & A AW
& fag &5 Ao &1 W\Wral ¥ TS
TR A T I W oA @
A ag & Wl F Al 9% &1 T
§ & argr g v wew TR W
<t dar &Y 7 gt A W ww TR
T AT AIfEd | 7@ T g A A
oft T a & fog fear v anfed
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A A AT oY 7 T F w2 WY
gt o grww arei & faw a
fafew @ amil & fag ag dar @5
FH 8| I7 T F 9 Ty wifawer
AT o T @) w Ay @
f& s wfame A= oy foew
FTTAT T 2 QT AT AR QAT
WA AT A WAL WA w
FE AR AT 134X 1 A AR TAOE
F® & A g ) F e g fE
F ¥ T 8F qI A T feq
arfs ar Tl wY WY, AR g
9 el w37, forewr gAww q9 et
] HY T FEX W P GG G o
for w% 1 ag & zafoe www g &
WAt 7 AT €Y gt A=SY A g |
A AT ATEGT T FGT § 5T A Aw@N
¥ G Fq€ FY TR F S TGEY @A
¥ fog Sa ww # T A g
R IEFY qg ATagHar O T g av
JEHT qE T W Frarfr Iy o
g, TR @@ ¥ Q@ F Iww
ATHAT FEAT qAT )

# wgar g fr ¥ ae W
WY WY AW AT Tk fre wew
7 § A F wwwr § % quR waw
[ AT FTE FX FSFRT & 7 F O
g gt FE v e frrEy S
wfar e ®1 91 3@ 97 fa
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d¥ Y Tgt FAr W qwT 1 I
T I AT FRNA A AT @ G
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FFAT T\ TE I AR AL awAO
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T AEH TR T g & A qw
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FH TR 97, 9N 9 IAAT O9AT
foar o oY 48 waw w A FwE
D s 2 I F @,
HAEE ITWIRE F gTQ T €T
e &7 ogawar #1 ar awr 210

¥ TF qTaY A w7 § AN S
A FY TG FTAT FIT GRAT L A
qhr QY AT QT 9 AW A WE ]
TEA T § 99 9T EF o faar s
AT RYAT I F I &Y IAHY gAX
FET F @F 7 FF W\ A F
gefaT oX &9 frqr @ &Y oY 3w
JAEAT FT §F T A IO AR AT
FFAY § 1 QAT T AT fee i Ev
A &g T  AfE AN I g
IEAT AT FEX FHY 9T AT FZN
T feadraide & Y Y 99 T
* &9 frqr Srr afg@ | 9 W OF
a1 Y FFar § e e feddad=
A awar g, gefor &y § e
Ty fae g=ar )

™ USRI ¥ A9 q qE qGRT ¥
T w7 § R ag @ e €
WFER FIF |

SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, the greatest impediment in the
development of rural India is that it is
neither organised nor vocal. The urban
centres are very vocal. Even the smallest
grievance gets into the press and eventually
the Government gets nervous about it.
The impact is always felt of urban needs
as’ against the genuine and basic needs of
rural India. Unfortunately, this is the
case even after 20 years of freedom. I
am not accusing the Congress Govern-
ment; I am sure, even my own Govern-
ment cannot be absolved of this. But we
have just started and I hope that as far
as my State is concerned things will defini-
tely improve.
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But what has this Government done after
20 years? The Estimates Commitiee have
very pointedly drawn attention to the fact
that even the basic approach to rural housing
was wrong. They have taken the analogy
of Puerto Rico which does not have the same
pattern as is prevailing in our country.
Basing their study on that country they have
spoiled the whole thing. They have
approved some kind of a memorandum
and targets which are not at all adhered to.
It is rather very comical even to refer to
those figures, because the actual achieve-
ment has so much fallen short of the envi-
saged targets, It is a mockery and a fallacy
to think that the Government has in fact
made any effort with regard to slolving
the rural housing problem at all.

Previous speakers have quoted some
figures, but there are very catching figures
which were given out by Government itself
and about which the Estimates Committee
has made some pugent remarks. For
example, they had envisaged to cover an
area of 5,000 villages during the Second Plan
and the same target was fixed for the Third
Planalso. The same 5,000 villages remained
for both the Plans. But the implementa-
tion covered only 2913 villages. Even
that they were not able to cover completely.

The funds provided during the Second
and Third Plans were underutilised. Every-
body knows that the funds provided were
not all adequate, but even those inadequate
funds were underutilised. For example,
during the Second Plan period only 37-6
per cent of the funds were used and there
was a shortfall of 624 per cent. During
the Third Plan only 34.7 per cent of the funds
were used and there was a shortfall of 65 -3
per cent,

What is the explanation ? What are the
causes for this kind of a shortfall ? They are
the negligence, the indifferent and callous
attitude of Government to attend to this
vital sector in order to provide at least
a roof over these downtrodden people,
who are really the backbone of this country.
We often say that 83 per cent of our popu-
lation lives in rural India and that our whole
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defence, our whole security, our whelc
strength depends upon the strength of resal
India. But we do not do anything to
improve the position, the prevailing condi-
tion, of the people living in rural areas.

As Shri Joshi has very rightly poimted
out, housing in the rural areas is not osly
a question of just Providing a roof over the
heads of the inhabitants there; it will also
have a sort of a psychological impact.
For example, we know that most of the
landless agricultural labour is from the
Scheduled Castes. From my experieace
I can say that in my place there was an
attempt made by the Government to provide
pucca buildings for the Scheduled Caste’s
settlements. At first it was mooted that
these scttlements should be built in the
vicinity of the village itself thus bringing all
the people together and eradicating the
evil of caste from their minds. But,
unfortunately, it did not succeed.

Even with regard to providing drinking
water wells what they did was that in some
places they provided facilities for drinking
water in Harjjan settlements; they did mot
give the same facility to other settlements
which were of the caste Hindus, so that the
caste Hindus may be forced to have
recourse to that village well which is
located in the Harijan locality. But,
unfortunately, that also was oppoeed.
There are hundreds of Harijan settlemeets
and hutments in many places, in my State,
and, probably, that is the case all over
India, where they do not have even housc
sites, leave apart the question of haviag
a pucca house. They do not live on their
own house sites. After all, they need S
cents of land or a little more. An assses-
ment was made in Tamilnad, some yoars
back, that the Tamilanad Governsaoat
wanted a sum of about Rs. 12 crores for
providing these house sites alone. I am
saying this just to bring the attention of the
Government the immensity of the problem.
Even that was not being attended to. So,
the Government has completely negleoted
it and has miserably failed to tackie this
problem. Actually, it is only in name that
this Department exists. In actual iggle-
meatation of doing something with té§ard
to the promotion of rural housing, they hsve
done nothing about it.
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I plead with the Government that at
least from this stage onwards, they should
do something. Anyway, there is not much

of a scope looking to their draft Plan. They -

have not allocated much for rural housing
in the Fourth Plan or in the Annual Plan
the draft or which we got a few days back.
What the Government has got to do is
that they should re-orient the Plan as far
as the priorities are concerned. They
must do something about it. There is no
use blaming the State Governments. The
Central Government itself has failed
to give a lead to the state Governments to
solve this problem.

st ER fag Wt (aww)
AAAI g AgEd, ST 6T &
=i 0F U F & 7 F 9@, a7
Fgar Wfeq fF afx wg #g a@ar
&, @Y Wi 7 S 82
FradY fgear wiat § F@ar § AT 18
BEEY MEA F | AT g M T FA
M 5,67,000 § fH9 ¥ 3,52,000
wigt Y AL 500 FHR, 1,19,000
w4} # AL 500 ¥ 1,000 TF
#T 65,000 A FY JETEY 1,000 ¥
2,000 A% § | THFT A9 °g & fF g
2w ¥ 5,36,000 TAT FT ITARKT N
TN F &1 A ¥ 4g YA
Far & fF garr Aw for il awan ,
I%) feafa s § sl @ fag wt A
& WA F7 I3 ¥ g 7t ST 3w
oA 3T FTaws § 1 faw s dae
qg T FT A ¥, AN A AT A0
FT A WA #7 3F AAQ QAT {9
agt ¢, I AW g & W fgwd F
¥ oz feeal # g, fooer gar Al
AT @ FT g # INfy N
a7 awT )

T ¥ fag fdwl F I & gy
azg & o€ &1 e faelt Y wwwy
5% F ), N PR fafrec e
T FT ATERT T qTAT Y W §
T fewlt ¥ W& M O @R,
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F AR X 7 MG E | Y FaA TF
T TR AN T T wgT § Ty anandy
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f ama & R A 1 @ R R
fadigs qafear qga w1 GvgEE AT
g 5 St w1 oA W@ R
IBAT |

MR. CHAIRMAN : Mr. E. K. Nayanar.
1 want to anoommodate as many as possible.

' SHRJ} SHEO. NARAIN (Basti) : One
from this side and one from that side.
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MR. CHAIRMAN : I know my duty
here. You cannot dictate to me. There
are a number of members who want to
take part in the discussion. Every one of
them has got a common argument. I
have to control the discussion and I shall
see that members who want to make new
points are given time.

Mr. Nayanar.

SHRI E. K. NAYANAR (Palghat) : My
hon. friend who just spoke said that during
the last twenty years Government had not
done anything for rural housing; he pointed
out the callousness of the Government’s
attitude towards this, the neglif snoc of the
Central Government towards this. The
Minister was laughing when he said that the
Central Government had taken a negligent
attitude.

SHRI S. KANDAPPAN : He knows it
better than we.

SHRI E. K. NAYANAR : In November
1967, there was a Rural Housing and
Development Ministers Conference in Mad-
ras which the hon. Minister; Shri Jaganatha
Rao, also attended. He made the point
very clear there. He said :

“While the shortage of house has been
increasing at a tremendous pace, the
construction of mnew houses has
lagged far behind the demand. It had
been estimated during the period of
15 years from 1951-52 to 1965-66
60 lakh houses involving a total invest-
ment of Rs. 2,440 crores had been cons-
tructed. This is no mean achievement.
Yet viewed in relation to the rapid
growing requirements, what has been
done so far does not even touch tht
fringe of what was required to be done.”

So even after 20 years, we have not
touched the fringe of the problem.

Speakers who have spoken have referred
to the dimensions of the problem in their
States. The rural housing problem in
Kerala is more pressing. The Report of the
Commissioner for Scheduled Castes and
Scheduled Tribes has this to say about
Kerala (Vols. I & 1I, p. 84) in reference
to 1966-67

“Pressure on land which is very high in

Kerala is reflected among the Scheduled

Caste households too. 78 per cent of
39LSS/68.
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the Scheduled Houscholds, which is the
highest figure for any State or Union
Territory, are in the group-less than
10 acre™.

This shows clearly that the pressure on land
in Kerala is very high. In view of this,
six months ago, the State Government
promulgated an Ordinance prohibiting
evictions, that those living in cottages which
cost below Rs. 400 cannot be evicated.

The effect of this is that people who are
living in such cottages, tribals, backward
communities and low income groups cannot
be evicted by the owners or landlords and
big-moneyed people. A bill seeking to
replace the Ordinance is going to be intro-
duced in the session of the State Assembly.

SHRI LOBO PRABHU (Udipi) : It is
unconstitutional.

SHRI E. K. NAYANAR : Yes, he can
go to the Supreme Court. That.is a diffe-
rent thing.

This is a problem that affects agricultural
labour, the Harijans and tribals. Formerly,
these people used to be evicted and harassed
by the landiords and other moneyed
sections. The colonies system had developed
and Harijans have been settled on lands
and given aid by Government. But the
State Government by itself cannot solve
this problem. Everybody knows it. The
Central Government must take the initia-
tive and give financial assistance to the State
to build rural houses under a scheme or
rural housing whereby tribals, Harijans and
agricultural labour could be housed. For
this we require space and money.

If a scheme or project is to be constructed
and the surrounding areas is to be cleared
and taken over, it involves the eviction of
the landless tribals and labourers living in
that area. In Kerala we accepted the report
of the Maniyangadan Committee—all
parties have accepted it under which those
who are evicted in connection with a pro-
ject must be given substitute lands in the
nearest area. This report has been accep-
ted by the Government. But the housing
problem cannot be tackled without Central

i , b the ces at the dis-
posal of the State Government, considering
the multiplicity of problems facing them
arc not adequate for the purpose.
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So, I appeal to the Minister and the
Government to give more money to Kerala.
Not only to Kerala, because even in Delhi
lakhs of people are staying in huts, and the
Central Government must help every state
from Delhi to Kerala, because the State
Governments cannot solve the problem.
Not only that, the Central Government
must give directions to the States that
agricultural labourers, tribals and the Hari-
jans who are living in small huts should be
evicted. Those to evict them must be
punished by the Court.

SHRI DINKAR DESAI (Kanara) : I rise
to support this Resolution wholeheartedly.
During the last 20 years practically nothing
has been done to solve the problem of
housing particularly of the weaker sections
who live in our villages. What have you
done for these weaker sections, nemely,
Harijans, Adivasis, Scheduled Castes and
Scheduled Tribes who are the weakest in
our villages ? I would like to quote some
figures.

last year, in the whole of India the
total amount spent on housing for the
Scheduled Castes and Scheduled Tribes
both by the Central Government and the
State Governments was only Rs. 64 lakhs.
The total population of the Scheduled Castes
and Scheduled Tribes in this country is 10
crores, i.e., 2 crores of families at the rate
of 5 persons in each family. That works
out to 34 paise per family. If this is the
way to solve the problem of housing, parti-
cularly of the weaker sections in our villages,
I do not think that even after a hundred
years we will beina position to solve the
problem.

Then the question of house sites is even
more important because we cannot cons-
truct a house unless there is a house site.
The position in the villages particularly-with
regard to the Scheduled Castes and sche-
duled Tribes is horrible. They have no
sites of their own. They live on the sites

. of the landlords and money-lenders. In
this connection, I would like to quote from
the report of the Commissioner for Sche-
duled Castes and Scheduled Tribes for
1966-67 :

“The problem of housing and house
sites is more accute among the Scheduled
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Castes and Scheduled Tribes than among
the other poorer sections of the people.
Due to the privalance of untouchability
even the question of securing house
sites for Scheduled Castes and Scheduled
Tribes poses a problem.”

“In some places in rural areas they have
their huts on private or Government
land, and have constantly to face the
threat of eviction at short notice.”

Not only from private landlords and money
lenders, but even from the Government
they have to face the problem. That has
been made clear. He adds that suitable
relief has not been given in respect of land
acquired by the Government for their
industrial, irrigation and power projects
or for their national needs of afforestation.
For all this, nothing has been done.

Not only the question of Scheduled Cas-
tes and Scheduled Tribes, there is the huge
population of landless labourers, they have
no site at all. They are not given proper
house, they live in huts which have no
ventilation even.

Then I must mention about coastal
Mysore where the number of fishermen
is very large. Nothing has been done for
the poor fishermen. They live on the
very shore of the coast because it is their
calling. The pressure of population is
heavy on the land and ninety per cent
of the fishermen in coastal Mysore have
no houses of their own. They live in small
houses constructed on the land which
belongs to the land-lords. Coming from
the rural areas, I know the miserable con-
dition of the fishermen. In Mysore some-
thing—though very little—has been done for
the Harijans but nothing has been done for
the fishermen; they are completely neglected.
1 think that is the position in Kerala also.
It is so because the Government is not
giving serious consideration to the problem
of housing in the villages. They are con-
centrating on cities. Whenever the Minis-
ter addresses any conference on housing, he
generally refers more to urban housing
problems. There is of course an urban
housing problem and poor people live in
citics. But a lot of money is spent on build-
ing palatial buildings in towns and cities
for one family or two families. That is
why this problem must be looked into. It
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is not enough to provide 56 or even 70
lakhs for rural housing. I earnestly appeal
to the Government that in the Fourth Plan
they must provide at least Rs. 10 crores every
year for rural housing alone. Otherwise
the problem will never be solved. I do
not want to say anything about urban
housing there are other members who can
take care of that. But for the rural areas
Government must provide Rs. 10 crores
every year, particularly for Housing the
weaker sections of the rural population.

st fgeateger (Ngr) : wwwfa
wgreH, st qrafear st 7 A faw grow
F THY W@ §, § IR G FIAT
g1 S Wil F AFTT AT IH S
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T Fa A F @A FY TEET A g,
afes st #1 & A e ol
FUTMA FT THET g riY | gl
# &0 §0 I §, FAfET §, 9y
o #eg afs aTHT & A ¥ A A/
far oo O wwedT F W N A @I
TEgaT fAw @l § | oo FTEe HYo
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SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : The hon. Minister
will reply now.

SHRI RANDHIR SINGH : Somebody
from Haryana, some Member from Punjab
may be called now; not myself especially.

MR. CHAIRMAN : It is not in my hands.
There are four to five Members standing.
I have no choice to make out of them.
The Minister will reply.

THE MINISTER OF  WORKS,
HOUSING AND SUPPLY (SHRI JAGA-
NATH RAO) : Mr. Chairman, Sir, I am
thankful to the hon. mover and the other
hon. Members who have taken part in
the debate and who highlighted the priority
and importance of rural housing develop-
ment.

SHRI SHEO NARAIN : Only repeat
your Madras speech.

SHRI JAGANATH RAO : It will be a
Delhi speech. The facts stated by every
hon. Member are admitted. Therefore,
1 have no dispute over the facts or the senti-
ments expressed by every hon. Member
from either side of the House. But I
was sorry to find that no hon. Member
has suggested as to how I could get more
resources for housing.

SHRI INDER J. MALHOTRA : LICis
there; Shri Himatsingka is there.
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SHRI JAGANATH RAO : Naturally,
being the Minister in charge of housing,
I would need more allocation for housing
s0 that I can give more allocation to the
States in turn, but when we discuss housing
we forget the fact that there are other sectors
of economy. When Shri Tapuriah said
that Rs. 500 crores annually should be given,
he forgets about the share of resources to
be given to agriculture, irrigation, power and
other sectors of the economy. Therefore,
when we discuss agriculture, we say that
more money should be invested in agricul-
ture, and whenever we discuss irrigation,
we say that we want more resources should
be given for irrigation. It is also true,
because the need is very great in every sector
of our economy, and more resources have
to be given for every sector. But the fact
remains that our resources are limited,
and when the resources are limited, and
then, when you have to allot the priorities,
we have to take into conmsideration which
things should come first. Every citizen
in the country needs three things, as every
body knows: food, clothing and shelter.
Within these, which should come first?
Food or shelter? Till today, we have been
deficit in food in our country. We have to
spend more on agriculture and irrigation
and more on power. Therefore, every
State Government,with its limited resources,
when it draws its annual plan or five-year
plan, gives more or greater priority and
importance to these sectors of economy
such as agriculture, irrigation, power and
industry, because they get quick return.
When housing is considered as a welfare
scheme, it gets a low priority. Therefor,
we should not forget this. Either it is a
Congress Government or a non-Congress
Government in the States, one cannot
blame any State Government; they have
to give high priority to other sectors. I
had a talk with the chief Ministers of the
States; I had been to every State. I had
a talk with the Chief Minister of Madras,
Orissa and also with the Congress Chief
Ministers; they tell me the same thing.
They have to devote more attention to
agriculture, irrigation industry and power.
‘Therefore, they give a low priority to housing.

But then my grievance is that cven with
the little or meagre allocation given to
housing, they have not utilised the amount
and have diverted it to other sector of the
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cconomy. I have brought to bear upon the
Chief Ministers this aspect of the matter and
I have said that I would stop the allocation
for housing if they do not utilise to the last
rupee the fund which is earmarked for
housing. Shri Tapuriah said that Rs.
500 crores should be given. I shall be
glad if he had given me suggestions as to
bow I can get it.

SHRI S. K. TAPURIAH : Loans.

SHRI JAGANATH RAO : I would draw
his attention to the fact that we have got the
industrial housing scheme, to which the
Government gives 75 per cent—50 per cent
as loan and 25 per cent as subsidy. Only
25 per cent has to be met by the industrialists.
But I would ask him, how many houses
have the industrialists built so far wihin
the last 20 years.

SHRI DHIRESWAR KALITA : Why
don’t you ask the industrialists to build
the houses out of the loan given to them by
the Government ?

SHRI JAGANATH RAO : There is no
law. (Interruption)

SHRI LOBO PRABHU : Have those
houses been occupied or not, even when
they have built them ? They are unoccupied.

= wiwg wow (i) o awmafa
TRreE, T W fadwme fard ? @
2 TRINF TR AIAN FAW
QST FY FAX TG Ay A fe ¥
waT Y O QAT 7

SHRI LOBO PRABHU : Sir, one clari-
fication, The Minister had made a point
that no one has given him suggestions. In
addition to those which have been given,
he himself has admitted that the money
given has not been spent. So, the real
charge against the Government is that the
schemes are there; the houses built even for
the factory labour are not occupied; the
houses for Harijans are not occupied. You
have not given money for those who want
to build houses. Please give money to
those who want to build houses.

it Toreite fog AW A OF q@
qe 1 e Qg
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oot v A g & v fafre agw
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SHRI JAGANATH RAO: Sir, I was
telling that even when 75 per cent of the
money required for putting up industrial

houses was given the progress has been
very poor.

SHRI P. G. SEN (Purnea) : May I know
whether the Minister has considered the
question of supplying at easy and reasonable
rates corrugated iron shoots to cultivators?

MR. CHAIRMAN : Order, order. This
is not the way. After the Minister has
completed if there is any clarification
that is required I will allow a few questions.

SHRI JAGANATH RAO: Sir, it is a
question of resources. The resources are
limited. Resources do not fall from haven
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like manna. We have to raise the resources.
How are we to raise the resources ? That
is why I appealed to the private sector to
come in a big way in the field to house
construction. People who have enough,
people who can construct houses, let them
construct them and hire them out or give
them out on a hire-purchase system. It is
they who can do that and not the govern-
ments at the Centre or in the States whose
resources are meagre and who have to look
to other sectors.

But I admit that all that has been said
on the floor of the House today and on the
previous occasion is correct. The progress
in housing is very poor. But the reasons
are obvious. How to raise resources is the
question. How are we to mop up the
savings? Shri Tapuriah, the mover of this
reselution, suggested the appointment of
a Central Housing Corporation. What
is the purpose of having a Central housing
Corporation unless it can mop up the
savings, unless it can raise resources? We
are not a construction agency. This Minis-
try is only financing agency. We do not
want to play the role of a big brother and
advise the States to do this and do that.
We have advised every State Government
to constitute housing boards. Almost all
State Governments have constituted housing
boards which are autonomous bodies. I
am very glad that the Mysore State Housing
Board recently raised debentrues to the tune
of Rs. 2 crores. That would form a revol-
ving fund with which they can purchase
land, develop it, build houses and give them
out on sale or hire-purchase system. That
is how State Governments or State Housing
Boards can come in a big way in the
field of housing. The Planning Commis-
sion has also this time suggested to the
State Governments to explore the possibility
of running lotteries to raise money. These
are ways and means for the State Housing
Boards. The Central Government cannot
do that.

Shri Tapuriah has referred to the progress
made in W.K. and W. S. A. where banks
come in a big way and give long term
credit. But let us not forget that these
two countries are affluent societies.

SHRI S. K. TAPURIAH : I have men-

‘tioned your next door neighbour, Singapure

also,
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SHRI JAGANATH RAO : 1 have not
forgotten it. I am coming to it next. You
cannot compare the conditions prevailing
in the United Kingdom or the United States
with those obtaining in our country. As
the hon. Member knows only too well,
our banks give only short-term credit;
they do not give long-term credit. The
Reserve Bank®has also to give permission.
These matters have to be considered in
detail in all aspects.

Then he referred to Singapore, which is &
small place with 24 sq. miles and a popu-
lation of 20 lakhs. There the American
dollars are doing all the magic. They have
pumped dollars and so they are constructing
houses. After all, what is the number of
houses that have come up in that country
as compared to the number of houses that
have come up in our country ? So, let us
not compare our country with those coun-
tries, because the comparison is not similar
and the facts are different.

Then he was saying that steel is available
in plenty, cement is available in plenty, why
not we build houses. But he must remem-
ber that we cannot get them for nothing.
We have to pay for all house building
materials. Where is the money for it ?

Then, it has been urged onthe floor of the
House that more house should be built for
bers of the Scheduled Castes and back-
wardclasses, I was referring to general
schemes meant for all people. The SocialWel-
fare Department is in charge of houses for
backward classes and Scheduled Castes. The
village housing scheme is applicable to all
villagers. Now what happens is that when
a farmer gets a good crop, he thinks of
ploughing back his extra income into his
field so that hecan produce more. He is
not so much enthusiastic of building a
house. He wants to invest his money to
get a better return. So, there are various
reasons for going slow with house building
schemes. Not that I am happy about it.
I want to see that more and more houses
come uyp.

MR. CHAIRMAN : But are you help-
less ?

SHRY JAGANATH RAO : We have
a scheme for giving land to the landless
agriculture labour. The entire cost is met
by the Central Government. Yet, no
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State GGovernment has come forward to
avail of this scheme. Then what can the
Central Governmentdo ?

SHR1 D. C. SHARMA (Gurdaspur) :
That scheme has not been put into practice.

SHRI JAGANATH RAO : In the Fourth
Plan we are providing a sum for land acqui-
sition and development for providing
housing sites. We propose to make a
scheme and earmark funds for this purpose.
Unless they spend the money for this parti-
cular scheme, the money allocation would
not be made.

SHR] S. KANDAPPAN : Is the entire
amount met by the Centre or only a mat-
ohing grant is given ?

SHRI JAGANATH RAO: For the
housing sites we are giving the entire
money. 1 will convey the feelings of the
House, the feelings and sentiments expressed
by the hon. Members, to the State Govern-
ments.

MR. CHATRMAN : Is it the case of the
hon. Minister that even in the event of the
entire cost being borne by the Central
Government, the State Governments are not
evincing any interest in the schemes?

SHRI JAGANATH RAO: Yes. So, I would

request hon. Members to bring pressure
on the State Government to give some
priority to village housing so that some
houses may come up. I will do my best.
I have been writing to the State Housing
Ministers and Chief Ministers to give
priority to housing and to spend the money
that has been allocated for this purpose
and not divert it to a different sector.

SHFI DINKAR DESAI: How much
money has been provided by the Central
Government for this ?

SHRI JAGANATH RAO : I will give it
after I have finished my speech. This prob-
lem has to be understood in the context of
the overall economy of the country. When
we think of housing let us not say that all
the resources have to be spent on housing.
Let us not forget the other sectors of econo-
my like agriculture. We all understand
the problem. The only difficulty is that
when we discuss one problem, we forget the
other problems which have to be solved
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by us. My kitty is small. So, the alloca-
tion from the Centre cannot be large. We
have to see that what little we can provide
in the Plan, that amount is utilized fully.
It is for the State Governments and the
State Housing Boards to mop up the savings
in the States and channelise it in this direc-
tion so that more bouses can be put up.

St g%A T ¥BAG : (INAT) : FAl
AETE 7 I TR W § A€ &
FIE § a1 3 g g AN F age
F 71w frar § afew gfhwa 7
5 g 3 Y MY iy el ¥ T
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I7F Fraw F foq @ ag F sl
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FT THET T Y | AIGR A I F A
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SHRI S. K. TAPURIAH (Palid: Sir,
this is the house that Jaganath Rao demo-
lished and shattered today! Wé had all
along been complaining against this Central
Government that we tad old ministers who
have become helpless and possibly useless
and that coming in of new blood would be
good; but after hearing his useless, hopeless
and sterile arguments today, I am starting
to lose faith in the younger generation and
in amy generation also. If some new
argument had been given, if he had really
pleaded his inability rather than say what
ministers in the last 20 years had been saying,
we could possibly have been with him.

When I moved the Resolution—I do no
know whether you were present at that
time and whether the Minister, possible
because he was too busy maintaining his
own house in the Cabinet, had any time to
attend to his Ministry’s matters—there
was no ciriticism levelled either at the Central
Government or at the Minister. but sugges-
tions were there. And today he says that
no suggestions were made about how to
meet the rural housing problem !

Before I come to the answers, I will just
say one thing. When only 3 per cent of
our rural population have pucca houses,
it is for us, right here and now, to decide
where our duty lies—whether our duty is
to those kisans, Harijans. Tribal people
and millions of our brethren whom we
want to help or whether our duty lies in the
hopeless ideologies, the ideology of statism,
which have proved to be wrong and futile
till now It is for us to decide whether we
shall continue to dump our meagre resources
into those depthless pits of illconceived
State factories and plants,
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SHRI RANDHIR SINGH : Crocodile
tears.

SHRI S. K. TAPURIAH : I am sorry,
Sir, 1 could never reach the c(ngressmen.

We have to decide whether we have to
go in for statism or for the people’s wel
fare. Only lip service will not help; we
have to do something.

Here the story of Akbar and Birbal
comes. Emperor Akbar once drew a line
on the floor and asked his courtiers to make
it small without rubbing it ofi. All the
courtiers failed, but when Birbal got up he
drew a bigger line by its side and said that
the first line was now smaller. So, if you
want the welfare of the people and real
equality to come up, only snatching away
a few privy purses and bringing down a few
business houses will not bring ecuality.
You will have to construct and build.

Unfortunately, the Minister tried to bring
in the controversy of industrialists and busi-
ness houses when he.said that in spite of
75 per cent advances being given to indus-
trialists they have not built. The indus-
trialists say that they are businessmen;
they do not say that they have got those
industries and factories for charity. If
they have not done, you cannot blame
them. You can only urge them. But
here we are asking you to amend the
laws. I asked him specifically to bring the
housing programme on the concurrent list
so that priority could be given to it. I
asked a specific question whether an amend-
ment will be made in the banking law so
that banks could advance money to the
housing programme. To these specific
questions the Minister has chosen not to
reply.

When the question .comes of low priority
the Minister says it does not bring quick
results and it has low returns; so, it is on a
low list of priority. If they are so eager
for quick returns, may I ask what has hap-
poned to these Rs. 4,000 crores that you
have dumped in your plants ? Have they
given you any returns ? Have they given
employment ? Have they swelled people’s
incomes and pockets ? They have not.
About these Rs. 500 crores, I have not
asked from him, from the Central
Government, but I have asked for
an amendment in the banking law. I
have asked for banks to be allowed to
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advance money; I have asked for Reserve
Bank to be liberal on this. I have asked
for a law so that the insurance companies
can guarantee loans as they do in hire-
purchase business. He asks : Why does not
the private sector come in ? But to the
points, for aiding the private sector, he has
not replied.

Here again, what has happened to the
public sector schemes? They have not
yielded results, But here is the scheme
which would have given employment to
the people—all the raw materials are avail-
able—and the people would have got some-
thing in return. He brought in the ques-
tion of the private sector and the public
sector. I did not want to get into that.
Since he brought in that question, I may
give some figures here. In the First and
the Second Plans, Rs. 94 crores were
advanced from Plan funds and Rs. 17
crores from L.I.C., that is, in all, Rs. 111
crores. On the other hand, the private
sector, in the First and Second Plans,
spent Rs. 1900 crores. In the Third Plan,
whereas the Government investment was
Rs. 148 crores, the private sector spent Rs.
1125 crores.

May I now finish by saying, today is the
14th August, the Independence eve ? We
thought, when we go home to our cons-
tituencies for a holiday, we will tell our
people that there is a house for them in
future and they can sing : Home, sweet
home. But what today we got is only
sweet promise. There is nothing for this
Government like a promise. Within 24
hours, tomorrow morning, on the 22nd
anniversary of our Independence, we will
hear the Prime Minister speaking on the
Red Fort about her concern for the people.
I think one of her Ministers could have
shown that concern right now.

In the end, I would appeal to my friends
here, when my Resolution is put to vote,
to support it. I hope they will choose whether
they owe their duty to their people or to
a few patricians here, whether they will
bow to a few Congressmen here or, other-
wise, they will not get their tickets, or they
will bow to half a million people in their
constituencies. They have only one choice,
whether they would bow to their heart or
they would bow totheir stomach. It is
their only choice.
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SHRI JAGANATH RAO: I would
request the hon. Member to withdraw
the Resolution.

SHRI S. K. TAPURIAH : On what
basis? There is the unanimous support
to the Resolution except that of the Minis-
ter. There was not a single Member to
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supported it.
withdraw it.

Now he asks me to
What a hypocrisy?

MR. CHAIRMAN : The question is :

“This House calls upon the Government
to give priority for rural housing deve-
1opment in the Plans.”

oppose the Resolution. Every Member The Lok Sabha divided
\ Division No. 12] AYES [16.40 hrs.
Adichan, Shri P. C. Nair, Shri Vasudevan
Amin, Shri R. K. Nambiar, Shri
Anirudhan, Shri K. Nayanar, Shri E. K.
Ayarwal, Shri Ram Singh Nihal Singh, Shri
Basu, Dr. Maitreyee Ramamoorthy, Shri S. P.
Bhagaban Das, Shri Rao, Shri V. Narasimha
Brij Bhushan Lal, Shri Reddy, Shri M. N.
Chandra Shekhar Singh, Shri Samanta, Shri S. C.
Deb, Shri D. N. Sambhali, Shri Ishaq
Dwivedy, Shri Surendranath Satya Narain Singh, Shri
Fernandes, Shri George Sen, Shri Deven
Gowd, Shri Gadilingana Sequeira, Shri
Gowda, Shri M. H. Sharma, Shri Narain Swarup
Gowder, Shri Nanja Sharma, Shri Yogendra
Goyal, Shri Shri Chand Shastri, Shri Prakash Vir
Kachwai, Shri Hukam Chand Shastri, Shri R.
Kalita, Shri Dhireswar Shastri, Shri Raghuvir Singh
Kandappan, Shri S. Shastri, Shri Sheopujan
Khan, Shri Latafat Ali Somani, Shri N. K.
Lobo Prabhu, Shri Sondhi, Shri M. L.
Mangalathumadam, Shri Sreedharan, Shri A.
Menon, Shri Vishwanatha Suraj Bhan, Shri
Misra, Shri Srinibas Tapuriah, Shri S. K.
Modak, Shri B. K. Vajpayee, Shri Atal Bihari
Molahu Prasad, Shri Viswambharan, Shri P.
Mukherjee, Shri H. N. Viswanatham, Shri Tenneti
Naik, Shri G. C. Xavier, Shri S.

NOES
Barua, Shri Bedabrata Ering, Shri D.
Barua, Shri Hem .Gajraj Singh Rao, Shri
Baswant, Shri Gavit, Shri Tukaram
Bhagat, ShriB. R. ‘Gupta, Shri Lakhan Lal
Bhola Nath, Shri Igbal Singh, Shri
Chavan, Shri D. R. Jadhav, Shri V. N.
Choudhary, Shri Valmiki Jagjiwan Ram, Shri
Dass, Shri C. Jamir, Shri S. C.
Desai, Shri Morarji Kahandole, Shri Z. M.
Deshmukh, Shri B. D. Kamble, Shri
Deshmukh, Shri Shivajirao S. Kasture, Shri A. S.
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NOES—Conzd.

Kavade, Shri B. R.
Kedaria, Shri C. M.
Khan, Shri M. A.

Kinder Lal, Shri

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Mahadeva Prasad, Dr.
Malhotra, Shri Inder J.
Masuriya Din, Shri
Minimata, Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri Deorao
Patil, Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raj Deo Singh, Shri

Ram Subhag Singh, Dr.

MR. CHAIRMAN : The result* of the
Division is : Ayes: 55; Noes: 69.
The motion was negatived.

16-38 Hrs.

RESOLUTION RE : LIBERALISATION
MOVEMENT IN CZECHOSLOVAKIA

SHRI SURENDRANATH DWIVEDY
(Kendrapara): 1 move the following Re-
solution:—

“This House hails the brave people of
Czechoslovakia in their bid to liberalise
and democratise the political life of their
country, reiterates its faith in the policy
of non-involvement and non-interference
in the intcmal' affairs of any country
and appeals to all freedom loving
countries and people to extend their
support and sympathy to the movement
in Czechoslovakia.”

1 would have been happy if this Resolution

had been moved by the Leader of the House,

Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Reddy, Shri Surendar
Saleem, Shri M. Yunus
Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Sen, Shri P. G.

Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shashi Bhushan, Shri
Sheo Narain, Shri
Shinkre, Shri

Sinha, Shri Mudrika
Sonavane, Shri
Surendra Pal Singh, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Vyas, Shri Ramesh Chandra
and much earlier, because I had to wait for

my turn in the ballot so that a Resolution
of this nature could be discussed.

It is really unfortunate that, when such a
significant development has taken place in
world politics, we have failed to react. Gone
are the days when this country, whenever
there was a freedom movement anywhere
in the world, be it Abyssinia, or be it Spain,
was expressing its sympathy and even
sent brigades to those countries. What
has happened now ? What has happened to
this country ? What has happened to the
Government here ? Even the Congress Party
has not passed any Resolution reacting to
this very significant development.

I can understand the difficulty of the Com-
munist Party of India in coming out with a
Resolution. . ..

AN HON. MEMBER: Has his party
passed a resolution ?

*The following Members also recorded their votes:
AYES: Sarvashri Dinkar Desai, K.M. Madhukar, Madhu Limaye and K. P. Singh Deo.
NOES : Sarvashri Sitaram Kesri -and Dalbir Singh.



